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sentation before the competent authorities
of the respondents requesting them to

make the applicants intc regular casual
labour. This representation dated 3.2.1998
has not been disposed of by the respon-
dents. In the facts and circumstances, I
jconsider that this application needs not
be admitted at present for consideration
on merit but it is to be disposed of with
directions to the respondents.
‘Accordingly the application is dispo-
sed of with a direction to the respondents:
No.3 and 4 to dispose of the representa-
tion of the applicants with a speaking
order within 30.9.1998.
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Application is disposed of. No order

as to costs.
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